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Shamshan Bhoomiin Rajomri Gardea

Extengion
1208, Shri M. R. Krishna:
Shri Rameshekhar Prasad
Singh:
shri J. P. Jyotishi:
Will the Minister of Health and

Family Planning be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to re-
move the “Shamshan Bhoomi” from
the Rajouri Garden Extension area;
and

(b) if so, when the orders are likely
to be implemented?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.

(b) Does not arise,

-—

13 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES
RESIGNATION BY SHRI NANDA As MiInis-
TER OF HOME AFFAIRS

Mr. Speaker: I have received three
adjournment motions and six Calling
Attention Noticeg in respect of the
Home Minister’s resignation.

Shri S. M. Banerjee (Kanpur): I
have tabled a Privilege Motion.

Mr. Speaker: When I have rejected
that, why should be raise it now?

- Shri S. M. Banerjee: Why was inti-

mation not given to the House here?
Mr, Speaker: Is the Prime Minister

making any statement on that?

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Yes, Sir.

Mr. Speaker: When?

Shri Satya Narayan Sinha: I think
at about one o'clock.

An hon, Member: Why not now?

Mr. Speaker: Then I will hold this
over and just wait for the statement
at one o'clock.

1966 (Ai) LSD—6

) Shri S. M. Banerjee: If she is mak-
ing a statement at 1.00, Sir, kindly
hear me for half a minute,

Mr. Speaker: What else does he
‘;vzgt? She is making a statement at

§hrl S. M. Banerjee: Sir, you have
rejected my privilege motion Kindly
hear me .

Mr. Speaker: Order, order. This
cannot be raised in this manner. No
reference to Lok Sabha was needed.
There ig no question of any breach of
privilege. I have disallowed it and
he cannot raise it now in this manner.

Shri S. M. Banerjee: You have
ruled many times that when the Par-
liament is in session such statements
should be made first in the House.

Mr. Speaker: That does not apply
here, that ig a different thing alto-
gether. (Interruptions).

Shri Harl Vishnu Kamath (Hoshan-
gabad): When is the Prime Minister
making the statement?

Mr. Speaker: At one o'clock.

Shri Hari Vishnu Kamath: Is the
Home Minister also making a state-
ment; under the rules he can.

Mr. Speaker: That I do not know.
(Interruption). When that statement
is coming, how can I have a prelimi-
nary discussion now and then take a
decision? It is not possible.

Shri Hem Barua (Gauhati): The
Prime Minister is coming. She can
make the statement now. (Interrup-
tions).

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): Sir, 1 received Shri Nanda's
letter only late last evening ag well
as the copy of hig Press statement,
both of which have appeared in .tl:ne
Press today. T have no desire to join
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| S=—cay -
[Shrimati Indira Gandhi]

issue with or comment upon the
observations made by Nandaji either
in his letter or in hjg statement to
the Press. I do not think that it
would serve any public purpose to go
into them (Interruption). I  would
only like to say, it was after deep and
most anxious thought and with much
regret that I decided to recommend
to the President acceptance of Shri
Nanda's resignation (Interruption).
Speaking personally, it has been a
matter of painful parting of an old
and trusted colleague whose hard
work and integrity were appreciated
by us all. As I have said to Shri
Nanda in my letter, T hope that his
cooperation and wise counsel will
continue to be available to us, the
Government and this country.

st avr (feare) Swemr mEYET,”
AT UF AT FT AW § |

Mr. Speaker: When a statement is
being made, no point of order arises
in the middle. Let the statement be
made. LI

st aTTd : @1gE HE "R g%
wT ISAT AT FHAT & |

Mr. Speaker: No point of order . . .
(Interruptions). Order, order. Let
Shri D. C. Sharma resume hig seat.
Now, has the Prime Minister conclud-
ed her statement?

Shrimati Indira Gandhi: Yes, that is
all that I have to say.

Mr. Speaker: The statement to the
press by the Home Minister has rais-
ed many controversial issues. The
Prime Minister in her statement has
simply stated that she would not like
to say anything on that. In that case,
since some clarifications are being
demanded by others, I will have to
admit at least a calling attention
notice.

Shri Ranga (Chittoor): We have to
be asked to explain why we think that

the adjournment motion ought to be
admitted. After you have heard us,
and after consulting them if they
have something to say as to why the
adjournment motion should not be
allowed, then you can take a decision.
You may ask for clarification from
other members of the opposition or
any other member and then take your
decision. You cannot straightway say
that the adjournment motion is not
going to be admitted.

Mr. Speaker: Now Shri Ranga may
say whatever he wants to say about
the failure of the Government.

Shri Ranga: I have given notice of
my adjournment motion for different
jpurposes. Ome is this. The Home
Minister himself has stated in his
Jetter of resignation that he had
written to the Prime Minister that he
wag not getting personal support from
the Prime Minister, to which he was
entitled, and political support to
which also he was certainly entitled.
He was also not getting complete
co-operation and support from his
Secretary, he brought this fact to the
notice of the Prime Minister, not once
but several times, but, in spite of it,
the Prime Minister did not strengthen
him. Thirdly, there was an instruc-
tion given through the Ministry to
the Delhi Administration that there
should be no demonstrations within
a distance of two miles from Parlia-
ment. In regard to this, the Home
Minister wanted information and con-
firmation of the steps that were being
taken in regard to this matter. The
Secretary took more than one month
before he gave that information to
the Home Minister. This was the
kind of non-co-operation he was
getting, rather obstruction. Then, on
top of it, he made it clear that he
wanted a change in the Secretary of
his Ministry and he meeded the
support from the Prime Minister, but
he did not get it. What is more. the
Home Ministry is supposed to be in
charge of the personnel question,
appointment of various Secretaries.
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Mr. Speaker: So far as the admissi-
bility of the adjournment motion is
concerned, he cannot go into all these
details.

Shri Ranga: The admissibility of the
motion comes in this way. We are
assured that there is joint responsi-
bility of the Cabinet and the Prime
Minister is the head of the Cabinet.
When the Home Minister, who is next
only to the Prime Minister, accord-
ing to their own order of priority,
complains that he did not get that
co-operation from the Prime Minister
and he asks for change of Secretary
and he did not get support from the
Prime Minister, when the Home Min-
ister, who is really in change of this
procedure that should be followed us
to which person should be the Sec-
retary in which Ministry—if any one
of the Ministers were to be dissatisfied
with his Secretary and wants to have
a change of Secretary the proper
person for him to go to is the Home
Minister to get his Secretary changed.

Mr. Speaker: Mr. Ranga should
realise . . . .

Shri Ranga: Bear with me, Sir.

Mr. Speaker: Mr. Ranga should
realise that these are the details as
to what are the procedures that are
to be followed.

Shri Ranga: It is not that point.

Mr. Speaker: This is not relevant
at this gstage.

Shrl Ranga: Should I not go into
the functions of the Home Minister
as to what are the functions of the
Home Minister? Every one of these
Ministers, each one of them, cannot
ask for his Secretary to be changed to
some other Ministry. No. He can
do it only through the Home Minister
and the Home Minister is supposed
to be in-charge of all the Secretaries
as to how they should be deployed
and so on. He can do it only with
the support and the concurrence of

the Prime Minister and it is for that
teason that the Cabinet Secretariat
has come to be established in this
country. The Cabinet Secretariat had
failed in its duty in supporting the
Home Minister because it would not
help the Home Minister to change
even his own Secretary, not to speak
of changing other Secretaries if and

when the other Ministers want a
change. Therefore, the result has
been . (Interruption).

As a result of the failure repeatedly
of the Prime Minister to sustain the
authority of the Home Minister, the
Home Minister was not able to dis-
charge his functions at the head of the
Ministry, at the head also, as one who
is responsible for the deployment of
Secretarieg from one Ministry to an-
other and for proper behaviour. It
is for these reasons that 1 say, since
the Prime Minister holds her office
only on the authority of the President
and the Constitution which charges
the Prime Minister to maintain unity
of the Ministry, joint responsibility—
they expect cooperation and give to-
operation—that this House has the
right to discuss this serious failure on
the part of the Prime Minister to
sustain the authority of the Home
Minister which has resulted in serious
dislocation of the ministerial responsi-
bility the activity of this Ministry and
also the unfortunate and regrettable
events and incidents that had taken
place the other day and in the sudden
resignation of the Home Minister
about whom the Prime Minister her-
self wag prepared to say that he was
a man of integrity, a man of hard
work, and that he was 5 loyal col-
league. Therefore, I request you to
allow my adjournment motion to be
discussed in the House

Shri Tyagi (Dehra Dun): On a point
of order, Sir.

Mr. Speaker: I have heard Mr.

Ranga

Shri A. K. Gopalan (Kesergod): T
have given  Call Attention notice. ...
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8Shri Tyagi: Sir, with your permis-
sion, I want to raise a point of order.

Shri A. K. Gopalan: I have given a
Call Attention notice.

Mr. Speaker: That is not being
taken up now . (Interruptions)
Order, order. I am not going to

hear all Members here and have a
regular debate on itg admissibility.

Shri S. M. Banerjee: A few Members
may be allowed.

Mr. Speaker: I have heard one
leading Member and I will hear Mr.

Madhu Limaye .... (Interruptions)
Order, order.
Shri Ranga: The leaders of the

groups have the right
Mr. Speaker: No.

Shri Ranga: That is the usual pro-
cedure. You may follow any pro-
cedure. The usual procedure is that.

Shri Dinen Bhattacharya (Seram-
pore): At every dak khana and at
every bug stop this is being discussed.
And you cannot discuss the matter
here in Parliament? Everywhere it
is being discussed. (Interruptions).

Mr. Speaker: Order.
Shri Dinen Bhattacharya:
means what?

Mr. Speaker: ‘Order’ means that
you should not speak.

‘Order’

Shri Hem Barua (Gauhati): May I
seek an information from you, Sir.

Mr. Speaker: No.

Shri Hem Barua: I want to seek an
information from you only. The
sadhus demonstrating in front of the
Phrliament Houde have steared out
Mr. Nanda and in his letter of resig-
nation, Mr. Nanda has raised g
number of controversial points. Would
you advise us, in your wisdom, to
discusg the matter which has become
a topic of discussion everywhere?
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Mr. Speaker: I am not to advise how
it should be di d. The Memb
should look into the rules and find
out.

An hon. Member: This is one of the
methods.

Mr. Speaker: I am just dealing with
this. This is one of the methods. What
is being discussed is whether I can
allow it or not.

Mr. Madhu Limaye (Interruptions).
Several hon, Members— rose,

Mr. Speaker: I have got notices from
Mr. Madhu Limaye, Dr. Ram Manohar
Lohia, Prof. Ranga, Mr. Kishen Patt-
nayak, and Mr. Mani Ram Bagri. I
have called Prof. Ranga. That was a
different notice. Now I am calling
one from the other Group,

Shri A, K. Gopalan: I have given
notice . . .

Mr. Speaker: Mr. Gopalen, that is
a different one altogether. That
would be taken up afterwards, after
1 have decided this. (Interruptions).

Shri Tyagi: Are they required to
put questions to the Prime Minister
or deliver speeches? That must be
clarified.

Shri Harish Chandra Mathur
(Jalore): This Chapter IX governs
giving of the notice of adjournment
motion and all that. I do not see
anywhere in this Chapter any pro-
vision for having this sort of dis-
cussion. It is for you certainly to de-
cide whether you want to admit the
motion or not; maybe, it is a very
good case for an adjournment motion
to be admitted; it may be a question
of public importance; so many im-
portant questions have been raised.
But I cannot visualise any discussion
of the type which Is going on, under
this Chapter. It does not permit any
such discussion.  (Interruptions)

Mr. Speaker: Mr, Mathur would
realise that when the Speaker de-
sires some information on how it is
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the failure of the Government, he can
ask one or two memberg to explain
that. That is all. The rules provide
angd thig has always been happening.

Mr. Madhu Limaye.

Shri U. M. Trivedi
rose—

Mr. Speaker: Mr. Limaye is already
on his legs. How capn I allow an-
other member, if another member
stands up and interrupts him?

(Mandsaur):

Shri U. M. Trivedi: My point is
different. When I stand up, every-
body stands up. Of course, I am not
disobeying you.

Mr. Speaker: Let me hear Mr,
Madhu Limaye first.

sty famd (%) semw
aaa, & waer eqre dfqur @7 e
74 FY WX 9T STEAT § | 9€ ¥
SFR §

“There shall be a Council of
Ministers with the Prime Minis-
ter at the head to aid and advise
the President in the exercise of
his functions.”

75(1) T ER Y ¢

“The Prime Minister shall be
appointed by the President and
the other Ministers shall be ap-
pointed by the President on the
advice of the Prime Minister.”

fec 75(3) sa gaC §

oW NAAT ¢ TT AT AT G
o

stag femd ;@9 adf @
N Ffardt o § 98 T AT -

“The Council of Ministers ghall

be collectively responsible to the
House of the People.”

T iz}a‘n‘, A g ¥ AT A
Foaa awa g N 5 g qum
war Fr famr &0

QE RIAFT qTET . F4T qgP 9
T 99 937 S ?

ot 7y fowd : TR SEAT qEA B
A G TQ@T TAT A Y 9EAT | I
IAE FFT R AL T@r

IFE M TU 2§ 39 F IFA
formr & f :

IR ImE AT Ty
FIAT AL WAV T B 47 |
€ qrT 7T K 9T WY
ITFTNFTAFAFTIOFE
I ¥ AET ITH FEaa
Ay N ad fasr "

Iad & adf avan § | ag @revor
am g

o9 3G fF qeF F7 T K
| TG G 7 IAIT FIH AT
f gy ) fagaor @ 1 A
qTEr A W AW F1 F1E waAw ALY
AT & | gW A A wfawed § @ar
& AR gw W w1 § fr wfawes
Ao o frgaw @ o &
T AT A § | OF faeelt F ATAA
FT AFL GTHT FT FGHAT HT GO
T fFar & | g 9% At & A
S faaa €. .. ..

I had asked my Secretary to let me..
weaw wEE < T Fg faar §
I AR FY wEw A fast ) gEr
I i ;T g ?
st e fawd : 4 Ad T @E
| ROF TFFR AT QIE | AT
AromE ¥ I Afeves w1 oA
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[ =g foma]
At w1 w1 fagaw 4 & 1 g
IR

wsqe wgAd 0 A W AN |

sy wy femd : & Faw 97 @
qEAT g 1 IR W q@re faar § AR
g forar & Sasr gaT e qT AE @
Tt § | Tafa, 9F $O aver ar Iq%
TR T @A G E
AR T TNE | T A ——

“I had asked my Secretary to
let me have the papers regarding
the instructions about processions
not being permitted within a
two-mile radius immediately after
the informal meeting of the
Cabinet had discussed the subject.
Would you belive that the papers
actually came to me only today?”.

wae ag & fag far g=fior 2
w®E 3T fat

qT TF HEGAQA § —

WEAR WERY : 7T AE 95 qRS
g1

=t vy fomd : & w9 7 97 w@r
g
“He has taken one full month

to discover that no instructions as
stated by Patil do in fact exist.”

ag a3 HAY § 1 A 4 g
g waraa ¥ #T W E R ¥4 @
g @ § 1 A8 I oW &, &
AT ATEAT g

weqA REAT
qadT § ?

oA &

st Ay fesd & Famr § o
¥ A g A W E e aw A
T qErg | ww frowg faed | & J
fasrar &1

Wt WEAW ¢ WY S qGE FT
QR E Iawt By g faar & 1 wax =
arge Fg € |

stuq femd : oF atqg QU FH
afar 1+ #7 gew A foar &0

AR WHAT : WUHT @ Al
oy qF JE e

oY we famd : W aF S AG 7
T ATEE F GAT & | qA AEY gAT
# A a1z @ @E |

weaet Ry ;- oy o gradde
wvard Y § w7 & g wadr gaeAr
& fog Y & o ®1 g7 wwvaT § | TP
s&tr 7 & i & wa A g7

&t vy fomd : a<FIT FT WETRIE
AW Ao aff @ RE
“Is it going to be suggested that
the omissions of a Secretary,
whom I had desired to change,
should be foisted upon my head?”,
a1 frdew § fr wfewew a angfes
forer®t w1 st fagra & 9aEY
A R Fgear M g ) feeely F oy
wead gk § gea freardy e 7
weft #Y 7 &1 9T § sarar mvy )
TIGHY HHk
o} ) o wer

t gto aro faar @t (Wrersr) :

seakk

Shri Raghunath Singh (Varanasi):
*Nk

*** Not recorded.
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Mr. Speaker: These will not be re-
corded.

Shri Tyagi: We oppose the adjourn-
ment motion.

weqw gy a1 fafaee

The Minister of Law (Shri G. S.
Pathak): The question of the appoint-
ment of a Minister . . . (Interrup-
tions)

o Tm wANT Wfgar  (wiar-
qZ) © CF W AHG T A& AT
g1

weqw wEvew : g g T Y |

o TR wAGEC ofgar : wF A
STAT € 1 UF gag WK 1wl w
fads Y 1 frar &1

R wgE AT AE 0
Shri G. C. Pathak: The question of
the gppointment of 3 Minister cannot
be discussed in this House . .
(Interruptions). The President alone
has got the power to appoint . . .
(Interruptions).
st TR gT ¥ w9 gqast
(¥eeemion)
it aq fomd  : wemw AdEw,
agq FT T@T G gl qHI § |

wwR WEWT  §9 w1 A g
qEAr g |
it 7y fmd : FRfRT  fo-
gifafafe?Y feasq #<q a1 @ & 1
Shri G. S. Pathak: The question of
the appointment of a Minister or of his
resignation cannot be discussed in this

House for the reason . . (Inter-
Tuptions).

weR Wi g & At Ay ?
grm &8 | T & g3

it g femd : gl ¥ gAY
g1

o T WAL Wfgar 2 7 ALHIT
garwgA g ... .. (gzTesiar)

Shri G. S. Pathak: Mr. Speaker, the
question of the appointment of a
Minister cannot be discussed in this
House . . (Interruptions). There-
fore, the President alone . . (In-
terruptions).

ot aew Avoaa fog W A
T Argy & A gedw #) gEAYT W
Afay

ot TRt ;ST FTHIT A §AAT
are frar & f Sad ag ag S

ot my faad ;7 fregT P%dr
AT WEN

WETN AQET A TR GAAT
g [ R

ot femm gzAmaw  (FREATR)
¥ qF ETEE HWE MET F |

WA /FAT ;. WG 3 AT |

At aq famd : gAw catge Ww
TMET |

s femAqeamae © 356 F AT
¥ qF @I A6 ATET G |

s wiRq o & uF e &
g7 wwar g 1 A fafEs w &%
qamr g |

stayg fmd : gz e ATET
g7 ¥ qg g )

weqw wgRg : 4g A g A
3| & ITH AR F q13 AT ATH
T A T A

st fesaeamas : 356 F wRET
A aTiE WIH ATET

weqw wgaq - ffaeze gz #
% o a9 7 femwwa ar

w1, ag TG A A
(Interruptions).
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8hri G. S. Pathak: The power of ap-
pointment (Interruptions).

Mr. Speaker: If the House does not
allow me to function, I will have to
adjourn it, I have no option. (Inetr-
ruptions).

ot e wme () &

OF Gr3Z WTH ATET I FTAT ATZAT

g1

(Interruptions).

Mr. Speaker: I am not allowed to

function. I adjourn the House for
half an hour.
12.33 hrs.

The Lok Sabha then adjourned till
two minutes past Thirteen of the
Clock. .

The Lok Sabha re-assembled at two
minutes past thirteen of the Clock.

[MR, SPEAKER in the Chair]

RE-MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES—Contd.
RESIGNATION BY SHRI NANDA A8 MiIN1s-
TER OF HOME AFFAIRS—contd,

Shri G. N. Dixit (Etawah); Sir, I
want to say about the admissibility of
the motion for . . .

Mr. Speaker: Order, order. The
tempers must have cooled down. I
must repeat what I have been saying
again and again though I have been
unable to enforce it. Unless I iden-
tify a Member, he shall not begin to
speak, whether he is on this side or
on that side. I will have to take ac-
tion whether he belongs to the Cong-
ress or to other side; that would not
matter. A Member can stand in his
place and attract my attention by say-
ing ‘“Mr. Speaker” or something, but
not beyond that. Mr. Dixit.

Shrl G. N. Dixit: I want to wraw
your attention to rule 199 which is
relevant to the present situation. You
could see that under rule 199, a re-
signing Minister has got an opper-
tunity to make a statement in this
House, and it is said that 3 Member
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who has resigned the office of

Minister may with the consent of the

Speaker, make a personal statement
(Interruptions).

Mr. Speaker: I know that.

Shri G. N. Dixit: I refer you to sub-
rule (4) of rule 189 which says:
“there shall be no debate on such sta-
tement . . . . .

Mr. Speaker: That is different thing
altogther. .

Shri G. N. Dixit: The relevance of
this rule is this. That something
which is gaid outside cannot partake
of a character of force, or authority,
of what is permissible under the rules
here. That is one thing. Therefore,
a debate is not permissible, under the
rules, on the statement which hag been
made by the resigning Minister.
Therefore, the Adjournment Motion,
if it ig consented to, will amount to
a debate ip this House.

Then, my second point for your con-
sideration is that under tne Consti-
tution, a Minister remains under the
pleasure of the President. The Minis-
ter functions at the pleasure of the
President. These are the words of
the Constitution. Pleasure is some-
thing which is the personal opinion of
the President which is not to be de-
bated or considered anywhere else.
(Interruption) And then, President’s
pleasure is always on the advice of
the Prime Minister and therefore it is
the Prime Minister’s right to have one
Minister or the other Minister. So,
this Adjournment Motion is absolu-
tely irrelevant.

Mr. Speaker: I have followed him.
That is not the question, and that rule
is not so relevant here. If he had
made a statement here inside the
House, then this rule would have
applied and there ought not to be a
debate. Now, the Minister has taken
another course and issued a state-
ment; therefore, that is different from
this.
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The only two points that have been
raised are these: one is that the Minis-
ter did not get the co-operation from
the Prime Minister or his colleagues.
That was one thing. The argument
was that he was not getting assistance
from his secretariat. He wanteq his
Secretary to be removed and that was
not done; therefore he is not respon-
sible for what has happened. Thesc
are the two main points.

An hon, Member: Joint responsi-
bility.

Mr. Speaker: Yes; he did not get
co-operation of hig colleagues; that is
joint responsibility.

ot wq femy A s
Fafrea yifafafad =1

wem wga o At deifa-
fafedr T Y 7 TRT &1

st Ay famd IR @ Far
S HARAT & IF qF AAT AV AL B,
U FAT T A FNE )

e wpv - A7 7 wAfea
wrifafafad & ok 7 & 7

Mo TW wAPL Wfgm . q=A
TET q¥ 7z Avqr q47 fF g7 A« FIL
¥ 2w &7 frafy fandh, feely § 40 g0
7 5T a8t gzard Q7 A1t & #Afr
fwv warw wadr gy Sfagi #v 3@ g
qr§ & frad a0y wfrears &, ag a1
WY & agi

Some hon, Members rose—

Mr. Speaker: Order, order. If they
speak while I am on my legs, I can-
not understand that. Now, I would
like to have answer to these questions
that have been raised here. I would
like to know what the Prime Minister
has to say about them, the specific
points hat have been raiged.

Shri’ Bagri rose—

Mr. Speaker: Order, order.
not allow him. I will
him to go out.

I can-
have to ask

Shrimatj Indira Gandhi; Sir, I am
very sorry that Nandaji has the im-
pression that I was not giving my
fullest co-operation to him. I can
assure the House that I tried to give
the utmost co-operation and to the
best of my ability. It can ke that 1
did not agree with some of the things
which he wanted and which I had to
look at from a larger perspective.

Shri Ranga: Even
Secretary?

Shrimati Imdira Gandhi: One of the
things which I waated to say is this.
It has been taken for granted here in
the House and perhaps also by Nanda-
ji that ] accepted hig resignation ba-
cause of the happenings on that par-
ticular day in Delhi. This is not so.
It is not at all my intention to lay
the blame for what has happened on
Nandaji's shoulders. (Interruptions).

Mr. Speaker: Order, order. Let the
Prime Minister be heard.

regaiding the

Shrimati Indira Gandhi: The res-
ponsibility, as I said in my speech
the other day, Sir, is one which is
shared by all of us here; not only the
Government but the Opposition and
many people outside who have been
creating an atmosphere which has led
upto the events which have taken
place here and in other partg of the
country. We cannot run away from
that fact; no matter how much shout-
ing there is, that fact remains. (In-
terruptions). As far as the appoint-
ment of the Secretary is concerned,
that is a departmental affair. There
is a special Appointments Committee
of the Cabinet which goes into this
matter. (Interruptions).

Mr. Speaker: No more debate on
that. There is collective responsi-
bility of the Government, no doubt.
(Interruptions). Order, order. 1 am
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[Mr. Speaker}]

not concerned with anything which
is not in the motion that is before
me. Therefore, ] am not concerned
with the question whether all should
have resigned or not and so on, (In-
terruption). There are two other
things besides collective respomsibility.
One is, the Secretary was not giving
the assistance that the Minister desir-
ed or the Minister was entitled to. If
that was the case, and if it bhad been
happening for a long time, then it
was for the Minister to take action,
either to go out himself or—

Shri Hari Vishnu Kamath: Why
should he?

Mr. Speaker: Order, order. It is for
the Minister to see how he could
continue for a day when the Secre-
tary was not co-operating with him.
That cannot be a subject for the
Adjournment Motion, the attitude or
the conduct of the Secretary. So far
ag the Prime Minister ig concerned,
it is alleged in the statement appear-
ing in the press that the Prime
Minister did not give that co-opera-
tion that he was entitled to. The
Prime Minister has made a categorical
statement now that she hag been
giving—

Shri Hari Vishnu Kamath: Who is
to be believed? Who is right and
who is wrong? (Interruption).

Mr. Speaker: When the facts are
not admitted or established, then the
Adjournment Motions cannot find a
place.

Shri S. M. Banerjee: Appoint a
Committee.

Mr. Speaker: 1 have some discre-
tion. I will admit the Calling Atten-
tion Notices that have been given,
including the names of those Who
have given notice of Adjournment
Motions.

Shri A. K. Gopalan: I have given a
Calling Attention Notice,

Mr. Speaker: I have admitted them.
Why should he raise it now?

Shri Nambiar (Tiruchirapalli): It
will not be possible to have g discus-
sion. The Calling Attention Notice
will be answered and each Member
whio has sent the notice will be
entitled to put a question, but the
matter cannot be discussed. So, be-
cause it is a serious subject—

Mr. Speaker: I am not responsible.
Now, Shri Gopalan might put a ques-
tion.

Shri A. K. Gopalan: I want answers
to all the points I have raised in my
calling attention notice. In his state-
ment, the Home Minister has said:

“There is serious discontentment
in the country as a result of lack
of integrity at various levels of
administration”.

Then he has referred to rising prices,
food scarcity, inequitable distribution,
etc. This is a very important matter.

Mr. Speaker: The hon. member must
realise that this is mot a debate at
this moment. For a debate, there are
other means and he might take re-
course to them.

Shri A. K. Gopalan: I want an
answer from the Prime Minister on
these points. Mr. Nanda says that as
far as policies are concerned, it is
not the Minister who makes the
policy, but it is the Secretary who
makes it.

Mr, Speaker: The Secretary’s con-
duct cannot be discussed here. Here
the Minister would be held responsi-
ble, not the Secretary.

Shri A. K. Gopalan: Mr. Nanda has
been aspiring for Prime Ministership
in this country. He says there is lack
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of integrity at various levels of
administration. This is not a simple
matter.

Mr. Speaker: He wants to know
whether it is a fact?

Shri A. K. Gopalan: Yes, Sir. I also
want to know whether as Mr. Nanda
said, it is the Secretaries who decide
the policieg or it is the Ministers who
decide it.

Mr. Speaker: Policy may be decided
by anybody. The Government is res-
ponsible here for the policy.

Shrimati Indira Gandhi: You are
quite right, Sir. It is the Minister’s
responsibility as to what policy is
followed. Who decides the policy in
a particular ministry, it is the Minis-
ter’s responsibility surely.

Shri A. K. Gopalan: That means
what Nandaji said is a lie.

Shrimati Indira Gandhi: It is not a
question of lie. It is for the Minister
to support whatever suggestions are
made by Secretaries or not to support
them angq tell them that he wishes
to follow another direction.

Dr. Ranen Sen (Calcutta East): Mr.

Nanda wanted Mr. L. P. Singh's
removal. You did not give him any
support.

Shri A. K. Gopalan: Did the Prime
Minister support him in his policy?

Shrimati Indira Gandhi: I am sorry
I do not know what matters of policy
are referred to here. The matter
which wags referred to in the letter
was with regard to the change of
Secretary. (Interruptions). Mr. Gopa-
lan has asked a specific questicn
regarding  integrity at different
levels of Government's werking. It
is not possible to give a categorical
answer. There are cases when there
is not, and the House knows that we
go into those cases. Nandaji himself
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was re‘sponsible for setting up Vigi-
lance Officers. We are not changing
that. (Interruptions).

Shri Nambiar: It is to the country's
adjvantage that Mr. Nanda hag left
and 1 welcome it. It was he who
locked up thousands of communists in
jail. It is very good he is gome.
After his quitting, may we know
whether this Secretary who is res-
ponsible for the happeningg and shoot-
ings on that particular day, will be
sent out of the Home Ministry and
the country will be saved from such
people?

Mr. Speaker: That cannot be
answered. It is not the removal or
kecping in service of any servant that
is to be decided here.

Shri Warior (Trichur): In view of
the points of dispute raised by
Nandaji in his statement, may I know
whether the Prime Minister is institut-
ing any enquiry into the serious
charges he has levelled against the
Secretary and Secretariat and others,
and if not, why mnot?

Shrimati Indira Gandhi: I do not
think there is a case for enquiry. But
1 shall certainly look into the points
he has raised.

Shri Vasudevan Nair (Ambala-
puzha): The Secretary is under a
shadow following the statement by
the Home Minister. There are many
reports circulating about this officer
that he is connected with foreign
agencies and so on. The Home Min-
ister wanted to remove him. I

should like to know whether this
issue was brought to her attention
or to the attention of the Cabinet or

the sub-committee she referred to,
at any time, if so at what time it
was brought and whether that sub-
committee considered this problem
and refused to accede to the request
of the Home Minister; and if so,
why?
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Mr. Speaker: Can I ask her to
disclose what happened inside the
Cabinet?

Shri Vasudevan Nair: This is a
very serious matter.

Shrimati Indira Gandhi: The Home
Minister did ask for the removal of
his Secretary. But as I said earlier,
many Ministers are asking for either
the appointment or the removal of
a particular Secretary,

Shri Ranga: The Home Ministry is
supposed to be in charge of all these.

Shrimati Indira Gandhi: The
Home Ministry comes along  with
other Ministries in this. I have to
look at it and decide in the larger
interest which person should be
where. 1 gave my reasons to the
Home Minister for that.

ot g gt (fewle)

5 AZET, TATT HAT FV QU AqFTT
¢ {5 woe) ooy ofag & ota A @
T qftada ¢ | Ffer qw & faean
Y 79 a1y 97 wrafas 2 o9 #@g
oY a1 e Wt & gEw 9% qAm AT
s wefY aftwg & wwa &) geav uF wrT
ga @Y & fawr afvamr 3w & wfsy
9 9 AT & | TE Hav A AT F
aFaeq ¥ Qar 9avd R & fe A
T4Y afew g8 Wi Wl F WY afeng
¥ zq w17 & § foy weafa sara wq@
Faw A g I  mamgaa a2 fE
g Fel A o At F wlafo @
Fo A wfadi & arr @ A ¥
afg gi, a1 993 F9T & a% i fay
a1 N gewrEr ¢ e Am ¥ e
TFTT Fraraer 7 a1 g

o wgR  # q1 5 I 98
TE aFaT, qZ FAT AAY ATATAT ATY
A &t qEAT &

wtag foma oot wimm,
ot a1 ¥ wgr @ e

“The Secretary has taken one
full month to discover that no
instructions as stated by Patil do
in fact exist. Is it .. going to
be suggested that the omissions
of a Secretary, Wwhom I had
desired to change, should be
foisted upon my head?”

¥ 9w 9g 2 fr qar ado qro faz
qifer @1za 1 A9 T @ ¥ A fF
qifes ATga qAo Yo fag #1 weg
W@ Y| w7 g8 A% qiEd &1 QW
qr @ F4T R ITF fgae A
FLATE FT Y& AT T FA T 2y

weqw AT ¢ AR F afgere
4T F I Y & g A A 08 "o
7zt fafree fregifass § o7 fafae
F qRH Y qT AT /AT E

sy formd « % grd) Aeg & AT
FAT § | 1A o A7 qfem mmgw
F FAT Y q a1 qifer AIEF qHo dYo
faz #1 FaT @ ¥ 1| wigg wfesr angw
ZEHT AITT AT A3 | HIA FAT W@T 47
& #11

"eqR WZNIT ;2o TTH HARI
Fifgar

o Tw AR < Mg : wfawm &
HAATL FaTT HAY wray wfawew F1 0w
a1 TS, SIAT AT T@AT, W9A fadw
¥ a1 FAT Y affae federd ¥
FT qFAT § | qg ATT WY F ATHA
aré & s garm wat o At g whadi
H gerar arat ff 1 & ag FAOT qBAT
Tzt g 5 ogar 9q AfaE #y gew
7t gfpm IR fredr @ g fe A
q& 1 ), agi aw & 31 @
g WY faar av & w9 g2h, MA@ q
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gt faa® #1 or® 7, FTEEAT AT
arfew foraary & fagra #1 91T %7,
IO IR F q@q@ & FO IART
sqAT fqa1T azemr g

qEqN AENAT ¢ IFIT W1, I
aara @ § agf g9 aF7 |

o W FART wifgay : a7 AT
at faega smaw & fx aww £ avpfew
ey

WeqA WEYAY : AT qATA AGT TGN
o7 ghar & Fa1 ag fAarem o Y,
FAT IT qT H1E T Hrar gafAy awg
#3 fear, ;7 g fawray aw §

e TR T Afgan: amt 99 £
WY ag @ g, gafay &9 ag
AATF VT | W W gE@ qwg
"t gl fw @, 717, 8 7@ T
* gy A g fo AW A 5q= w@y
& agaw ag fwar | e q@ % 2w
F TFT FIIE TFFT GGF IH A0 |
gafad & ag 7317 08 W | a8 ATA!
A A ... (T

WEAR WERY : I qATA § AGT IV
& gt

o T wAYgT Afgan : & ag wama
AL ET U FAr g | AT Y {1 fE
FEAAT F AR /T AT gT ¥ wee
aea & faast st €Y ff & faer otrss
az & oy § &gz 7T fF A A A
gt aF Wz 1A §F qF @F 3T qfy
¥ mErAafa Adt @ AwAr 1 ag w4
Az adt & J IR 0¥ @ 1 AfeA
fRz WY oY 4 1 F S oA fom @
I9g qA ®1 TENEAAT TG 2 Fx oAy
ag w9x 7T 7 g FHAT A awA
FT &% a1 TEY oo @ &, enfay
g w i fF ¥ ww aa w39,

T ¥ 1 FgH A S gAard g
a1 ot & fawrar § fe #ar ag oY
f = wqew o, At fagen & @rAE
w1 % fargeara Aed T & IR
7T oY B qager wraard AT 7w
F w'T w9 ATy g, ey g@q &
Eccaltcac o]

weaw wpYay: T fred & qanfers
#Y 3% a7 6 & S99 gATET AG 2
e | g feer & weaw ¥ oW
feET F a0 97 qIW Hdr g A
T £ |

sy fry sy @ gAE g
T AE & |

e Tw wAT ANfgar : 7@, weaer
wgrem, ¥ faagfusre &1 9@ IsT@T

g fggeama qed F FIC

WG AR : AET, AET | ITHET
qred, & T7 I ¥ A& I99 )

»\ femwr qzaE ¢ AT S &
Fgra ¥ g7 ¥ sarar e St et §
ag 7z & 7 TavaT &Y geAmt ¥ A
FENTEATE § | FT I FFWEATRY X
SaTH Y FT €A W@ {1 q4W
grvraaT & ag & f 7 T At S
TEATE g% 59 F TS A AR A7 T F
faaTs FTEAT & weT AT IR
ITFT FE g gr AT FERA AR
Tra {2 1Y TA Y g T § WO
g & fa¥ | gud wea@ar ag fx
g & A wAifeg Sl & woast
F aear o A FTETE FT @ 9 IR
fraTs "ged =7 W7 A arfew ¥
w1 g g AT Aifgg Ned &
TR F1 AY 7 AT T AR FY
zqr fegqr g ?
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sitaeft gfqay wiefY : el % TR
# e ggd W€ e adf 3 1 i =
fewt gu & @ AT ST Y AT F® W@
g fF ag Fror Fdard Adt 77 @
AT T R @Er @ e d 5w g A
I e R E

o Wy : g wA FT TRATH
aq AT F oATEIG & aga AT
grafggtda ak d ar &3 AT R
QA AT FTIT A T FY AT X wA A
F7ET ST F JATA FT AR ATART T
gE ¥ oF @ 75 & fF arg arlE A
@ gHeAT AR FTETS AW T [
RA AR g wATHA F ¥ g AAT FT
TG FT T9 qmey Wi § fF ag
Y qwE T § ? K orear aveqn g
fr vy &l 77 w7 AT § W EReD
A sar At w7 ad § 7 g@d a7
# g AT A1EAT § FF wee gAFATad
¥ qX & qg7 qAr S a5 q@nd fF
T IT% @ fager o 7 72T F3IY
FY = 7Y g€ ot o Far ag W G
7 ¢ fF aE wgew W w1 9T Ao
& qrvr wraey A1 Y fergEAA & TR
W G A I & o w0 7
W ar ? s F1ian€ a9 W A
g fire €2 9T ag= 1k ot 9 o SE R
R HIE ZETAT  GWIT AT a8 LTy
TIEGL FAAT ST ? FAT gFH qUA
A& @ & wonar feranT ad) & 7
T IAF qEATH! e g
qaq warar A g AR # I a9
TS 7Y FT Wfgd ar ?

W AT ;A I AT T E
g Sl i & I awX F farh
aar fear 1 )

srat gfaTr oisy : &Y '*rmﬁ
D A AL L

QF R §YET G A0ET |

e gfiazr ot : @E ST
T A, ag AT AR ¥ § 2, WAy
F ad & AR A Y qg Haww ¥ @9
7

Y qfere A1 a<h & Frears it
#7 qg WY FgT & a8 fReY @@ aoEr
Y faar ax g1t @ 1 SEET Sq1w AT
T 1 Tgt ax A 3w Amd af AR
gq Y FTHIT g, 9T AW fRet )
AT T YHA § AT IT ITEY ST qFS
& oty el W AT A v agt o=

Shri Ranga: The Prime Minister
made a reference to the existence of
an appointment sub-committee. May
we know, either now or later or
through the Press as they have been
doing, who are the precious mem-
bers of that sub-committee, whether
that sub-committee came into exist-
ence only after she has taken over
as Prime Minister or whether it was
there during her father’s time or
during Lal Bahadur Shastri’s time,
whether when Gobind Ballabh
Pantji was there as Home Minister
there was any such sub-committee at
all, was it not the function of the
Home Minister, in fact, in consulta-
tion, if need be, whenever necessary,
with the Prime Minister, to decide
who should be the Secretary for
which ministry and so on? I would
like to have these facts.

Shrimati Indira Gdndhi: I cannot
say when the appointment sub-com-
mittee began. It was certainly there
since I have come into the Govern-
ment, since Shastriji was there
(Interruption-), I am told now it
was there before also.
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Tt consists of the Prime Minister, the
Home Minister and the concerned
Minister.

ot amave g (7T ) g
& ¥ gard FIAT AW T T &, a8
¥R @ & faars &1 & drar qarea
qOAT TTEAT § | ST Ta i & Ffown
FT W &, W wsgeAT &) fogr FTAr
=TT & AT MFAT FTL @A AT
&1 7 9g gEr AEY & £ 39 DAY w1
& &9 ¥ A1 A qnar 7, |99 § q€0
ew1ae 4, gafan 3awr waac fwan
mar fr & IRAwr 2 3 ?

sfrad gfra wigvag agragi &1
=t qragt HAITY F T gE g

Shri U. M. Trivedi: I rise on a point
of order.

Mr, Speaker: Under what rule?

Shri U, M. Trivedi: Under the
provisions of rule 199 of the Rules of
Procedure. The statement of Shri
Nanda has been published in the
press. A member who resigns from
the Ministry is entitled to make a
statement only inside the House. He
might make a written statement and
if he makes such a statement then,
of course, the Prime Minister can
make a reply. Here the privilege
arises in this way. Can a member of
this House give to the press a state-
ment which he is entitleq to make
only in the House? Will it not amount
to a breach of privilege?

Here I want to say this. Ordina-
rily T would be entitled to raise this
question after having given notice to
the Speaker of my desire to raise
such a question of privilege. But now
discussion has taken place here and
questions have been asked. 1  will
draw your attention to the provi-
sions of the proviso to rule 225 which

says that the Speaker can, if he, is
satisfied about the urgency of the
matter, allow a question of privilege
to be raised at any time during the
course of a sitting after the disposal
of question. That is why I want to
raise this point of order. The consi-
deration for not making this state-
ment in the House might have been
not to face the House. Tf he wanted
to make a statement, he should have
had the guts to come before the
House and make this very statement,
the written statement which was
published in the press. He ought to
have made it here in the House so
that we could have heard it from his
mouth.

st gen w wgny ;A7 o

Mfea fear ¢ 1 7oy w

weas wptaw ¢ o 8, Nfew adf
faar &1

There is no point of order. It is a
special privilege given to the Minis-
ter that he can make a statement
here, inside the House. By that his
other rights are not restricted. Whe-
ther it is proper for him to make a
statement outside or not, it is for him
to decide. Therefore, there is no
breach of privilege. I have received
notice of a breach of privilege from
Shri K. D. Malaviya. T will take it
up at the end. Now, Papers to be laid
on the Table. Shri Sachindra Chau-
dhuri.

Shrimati Vimla Devi (Elura):
I want to submit....

Sir,

Mr. Speaker: She can write to me.
I will look into it. She cannot inter-
rupt the proceedings in this manner.

Shrimati Vimla Devi: I only want-.
ed to submit....
Mr. Speaker: Order, order, Shri

Sachindra Chaudhuri.





